GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

RAJYA SABHA
UNSTARRED QUESTION NO. 2158
TO BE ANSWERED ON 06.08.2026

Review of air pollution
2158. SHRI K.R.N. RAJESHKUMAR:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the air pollution levels in major cities have been reviewed;

(b) if so, the findings thereof;

(c) whether the National Clean Air Programme has achieved its objectives; and
(d) the measures taken to further improve air quality?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI KIRTI VARDHAN SINGH)

(a) to (d): To address air pollution in urban areas, Ministry of Environment, Forest and Climate
Change (MoEFCC) launched National Clean Air Programme (NCAP) to improve air quality
in 130 non-attainment cities and Million Plus Cities in 24 States/UTs through implementation
of National, State and City level clean air action plans.

Air quality performance assessment has been carried out for all 130 cities in the FY 2025-26.
During 2025-26, 108 cities have recorded reductions in annual PM 10 concentrations compared
to 2017-18, with 72 cities achieving reductions of more than 20% and 26 cities achieving
reductions of more than 40%. Further, 14 cities have met the National Ambient Air Quality
Standards in FY 2025-26, compared to six cities in 2017-18. The details of air quality
improvement in 130 cities in terms of PM10 levels are enclosed at Annexure 1.

NCAP is monitored and reviewed on a real-time basis through the web-based PRANA portal
(Portal for Regulation of Air-pollution in Non-Attainment cities), which serves as the
centralised platform for programme management and implementation.

In addition, NCAP emphasizes mobilization of resources through the convergence of resources
from various Central Government schemes/programmes as well as resources from State
Govts./UT administration and agencies like Municipal Corporations and Urban Development
authorities. Various Ministries/Departments of Government provide funding under their
Schemes/ Programmes as per their budgets.

The Ministry of Environment, Forest and Climate Change (MoEF&CC) enacted the Air
(Prevention and Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986 and



notified different Rules and Regulations under the said acts to prevent and control of air
pollution.

Actions towards control of industrial pollution are primarily implemented by industries and
monitoring & enforcement of industrial emission norms are carried out by the State Pollution
Control Boards through Consent mechanism under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

MoEF&CC notified “Standards for Emission or Discharge of Environmental Pollutants from
various Industries” under Schedule-I of the Environment (Protection) Rules, 1986. So far, more
than 79 industrial specific environmental standards have been notified. In respect of the
industrial sectors, for which specific standards are not available, general standards as notified
under Schedule-VI of the Environment Protection Rules, 1986 are applicable.

CPCB and State Pollution Control Boards (SPCB)/Pollution Control Committees (PCCs)
monitor emissions of industries to ensure compliance of the provisions of the Air (Prevention
and Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986.

For strengthening monitoring mechanism and effective compliance through self-regulatory
mechanism, CPCB directed all 17 categories of highly polluting industries to install Online
Continuous Emission Monitoring System (OCEMS).

Details of various steps taken by the Government for air quality improvement are enclosed at
Annexure II.



Annexure I

Improvement in PM10 concentrations of 130 Cities under NCAP in FY 2025-26 w.r.t.

FY 2017-18
2017-18 2025-26 %
SL. . Average Average in.lprovement
State No. Cities concentration | concentration | M 2025-26
(F.Y)of | (F.Y.)of PMyy | “W-FLFY
PMuo (ug/m’) | (ng/m’) 2017-18
1 Vijayawada 91 66 27.5
2 | Nellore 64 50 21.9
3 Rajahmundry 85 67 21.2
4 | Ananthpur 78 64 17.9
5 Kurnool 79 65 17.7
6 | Eluru 72 62 13.9
Andhra
Pradesh 7 Kadapa 75 65 13.3
8 Ongole 65 61 6.2
9 | Chittoor 70 67 4.3
10 | Guntur 66 68 -3.0
11 | Vizianagaram 72 76 -5.6
12 | Srikakulam 69 75 -8.7
13 | Visakhapatnam 76 119 -56.6
14 | Sivasagar 73 41 43.8
15 | Guwahati 103 73 29.1
Assam 16 | Nalbari 87 72 17.2
17 | Nagaon 82 68 17.1
18 | Silchar 49 52 -6.1
19 | Muzaffarpur 147 73 50.3
Bihar
20 | Patna 172 112 34.9




2017-18 2025-26 o,
SL . Average Average in.lprovement
State No. Cities concentration | concentration | " 2025-26
(F.Y)of | (F.Y.)of PMy | WItFY
PMio (ug/m’) | (ng/m?) 2017-18
21 | Gaya 79 97 -22.8
Chandigarh 22 | Chandigarh 114 86 24.6
Durg-
23 Bhilainagar 86 56 349
hattisgarh
Chattisgarh = 1 Raipur 70 64 8.6
25 | Korba 57 68 -19.3
Delhi 26 | Delhi 241 200 17.0
27 | Surat 130 79 39.2
28 | Ahmedabad 164 101 384
Gujarat
29 | Rajkot 150 94 37.3
30 | Vadodara 133 111 16.5
Haryana 31 | Faridabad* 229 182 20.5
32 | Nalagarh 146 68 534
33 | Sunder Nagar 78 46 41.0
34 | Baddi 174 119 31.6
Himachal
Pradesh 35 | Parwanoo 66 47 28.8
36 | Kala Amb 118 91 22.9
37 | Damtal 55 56 -1.8
38 | Paonta Sahib 84 86 -2.4
Jammu & | 32 | Srinagar* 132 80 394
Kashmir 40 | Jammu 157 112 287
41 | Dhanbad 315 150 52.4
Jharkhand
42 | Ranchi 141 108 234




2017-18 2025-26 o,
SL . Average Average in.lprovement
State No. Cities concentration | concentration | " 2025-26
(F.Y)of | (F.Y.)of PMy | WItFY
PMu (ng/m’) | (ug/m’) 2017-18
43 | Jamshedpur 135 148 -9.6
44 | Davangere 74 44 40.5
45 | Hubli-Dharwad 79 61 22.8
Karnataka ™4™ " Benoatura 92 76 17.4
Gulbarga
47 Kalaburgi 35 48 12.7
48 | Ujjain 93 69 25.8
49 | Jabalpur 101 76 24.8
50 | Gwalior 126 115 8.7
Madhya
Pradesh 51 | Bhopal 112 103 8.0
52 | Indore 82 78 4.9
53 | Sagar 73 76 -4.1
54 | Dewas 83 90 -8.4
55 | Greater Mumbai 161 81 49.7
56 | Thane 138 81 41.3
57 | Akola 111 67 39.6
58 | Badlapur 160 104 35.0
59 | Ulhasnagar 153 106 30.7
Maharashtra
60 | Vasai Virar 99 69 30.3
61 | Amravati 102 74 27.5
62 | Latur 82 61 25.6
63 | Kolhapur 89 72 19.1
64 | Jalna 99 84 15.2




2017-18 2025-26 o,
SL . Average Average in.lprovement
State No. Cities concentration | concentration | " 2025-26
(F.Y)of | (F.Y.)of PMy | WItFY
PMu (ng/m’) | (ug/m’) 2017-18

65 | Sangli 87 78 10.3

66 | Solapur 81 73 9.9

67 | Pune 102 97 4.9

68 | Nashik 82 80 2.4

69 | Navi Mumbai 88 86 2.3

70 | Nagpur 100 98 2.0

71 | Aurangabad 75 76 -1.3

72 | Chandrapur 118 130 -10.2

73 | Jalgaon 70 86 -22.9
Meghalaya 74 | Byrnihat 175 103 41.1

75 | Kohima 127 47 63.0
Nagaland

76 | Dimapur 142 110 22.5

77 | Kalinga Nagar 109 92 15.6

78 | Rourkela 99 91 8.1

79 | Talcher 113 112 0.9
Odisha 80 | Balasore 84 88 -4.8

81 | Cuttack 93 99 -6.5

82 | Bhubaneshwar 85 93 9.4

83 | Angul 97 109 -12.4

84 | Amritsar 189 92 51.3

85 | Jalandhar 178 103 42.1
Punjab

86 | Naya Nangal 87 59 322

87 | Khanna 142 98 31.0




2017-18 2025-26 o,
SL . Average Average in.lprovement
State No. Cities concentration | concentration | " 2025-26
(F.Y)of | (F.Y.)of PMy | WItFY
PMio (ug/m’) | (ng/m?) 2017-18
88 | Ludhiana 168 120 28.6
89 | Dera Baba Nanak 79 58 26.6
Mandi
%0 Gobindgarh 148 120 18.9
91 | Patiala 106 93 12.3
92 | Dera Bassi 88 92 -4.5
93 | Jodhpur 189 115 39.2
94 | Alwar 152 101 33.6
Rajasthan 95 | Kota 139 115 17.3
96 | Jaipur 172 143 16.9
97 | Udaipur 127 108 15.0
98 | Tuticorin 123 65 47.2
99 | Trichy 88 52 40.9
Tamil Nadu
100 | Madurai 72 47 34.7
101 | Chennai 66 69 -4.5
102 | Hyderabad 110 80 27.3
Telangana 103 | Sangareddy 85 77 94
104 | Nalgonda 59 70 -18.6
105 | Bareilly 207 63 69.6
106 | Varanasi 230 75 67.4
Uttar -
Pradesh 107 | Firozabad 247 98 60.3
108 | Kanpur 227 95 58.1
109 | Moradabad 222 95 57.2




2017-18 2025-26 o,

Sl . Average Average in.lprovement

State No. Cities concentration | concentration | M 2025-26
(F.Y)of | (F.Y.)of PMy | WItFY
PMuo (ug/m’) | (ug/m’) 2017-18
110 | Gorakhpur 150 75 50.0
111 | Raebareli 145 77 46.9
112 | Lucknow 253 135 46.6
113 | Agra 202 125 38.1
114 | Allahabad 169 106 373
115 | Jhansi 109 69 36.7
116 | Ghaziabad 285 189 33.7
117 | Gajraula 204 141 30.9
118 | Noida 229 171 253
119 | Khurja 195 147 24.6
120 | Anpara 175 144 17.7
121 | Meerut 159 147 7.5
122 | Dehradun 250 101 59.6
Uttarakhand | 123 | Rishikesh 129 84 34.9
124 | Kashipur 99 78 21.2
125 | Asansol 147 82 44.2
126 | Durgapur 150 87 42.0
127 | Kolkata 147 87 40.8
West Bengal

128 | Howrah 139 104 25.2
129 | Haldia 92 73 20.7
130 | Barrackpore 86 78 9.3

* PMyp levels in the FY 2017-18 for Faridabad and Srinagar are not available. PMo levels of
FY 2020-21 for Faridabad and PM g levels of FY 2018-19 for Srinagar have been considered
as a baseline.



Annexure I1

Measures taken by the Government to address air pollution

1.0 Measures for control of vehicular emissions:

Leapfrogging from BS-IV to BS-VI fuel standards from 1st April, 2020 for the rest of
the country.

Introduction of BS VI compliant vehicles across the country since April, 2020.
Installation of Vapor Recovery System (VRS) in new and existing petrol pumps selling
gasoline >100kl per month in million plus cities and those selling >300kI per month in
cities with population between 1 lakh to 1 million to control vehicular refuelling
emissions.

Promotion of electric vehicles through Electric Mobility Promotion Scheme 2024
(EMPS 2024) scheme of Ministry of Heavy Industries, Government of India
Sustainable Alternative Towards Affordable Transportation (SATAT) has been
launched as an initiative to set up Compressed Bio-Gas (CBG) production plants and
make CBG available in the market for use in automotive fuels.

Establishment of charging infrastructure for E-vehicles as per guidelines issued by
Ministry of Power.

Synchronization in traffic movements/Introduction of Intelligent Traffic System (ITS)
for lane-driving.

Ministry of Road Transport & Highways (MoRTH) has issued notifications on the
establishment of Registered Vehicle Scrapping Facility (RVSFs) and Automated
Testing System (ATS) to create an enabling framework for implementation of Vehicle
Scrapping Policy.

Improving and Strengthening of Pollution Under Control (PUC) Certificate System
programme across the country by MoRTH.

2.0 Measures for control of industrial emission:

For strengthening monitoring mechanism and effective compliance through self-
regulatory mechanism, CPCB directed all 17 categories of highly polluting industries
to install OCEMS.

CPCB vide direction dated 12.02.2025 classified a total of 419 sectors and sub-sectors
in Red (125), Orange (137), Green (61), White (87) and Blue (9).

The Ministry of Environment Forest and Climate Change (MoEF&CC), Government
of India notifies industry specific discharge standards under Schedule-I: ‘Standards for
Emission or Discharge of Environmental Pollutants from various Industries’ of
Environment Protection Act, 1986. So far, industry specific environmental standards,
for 79 industrial sectors (including emission standards for 56 sectors) have been
notified. Industrial sectors, for which specific standards are not available, general
standards as notified under Schedule-VI of Environment Protection Rules, 1986 shall
be applicable.

Ban on use of imported pet coke in the country since July 26, 2018, with exception for
use in permitted processes.



CPCB has come out with System and Procedure for Emission Compliance Testing of
Retro-fit Emission Control Devices (RECD) for Diesel Power Generating Set Engines
up to Gross Mechanical Power 800 kW.

In 2022, CPCB mandated new brick kilns must use zig-zag technology, vertical shaft,
or piped natural gas, and adhere to specific standards. Also, Existing kilns must also
convert to these technologies or use approved fuels.

In 2023, CPCB introduced stricter emission standards (CPCB IV+) for diesel generators
(DG sets) up to 800 kW, mandating dual-fuel systems (70% gas, 30% diesel) where gas
infrastructure is available and requiring Retro-fit Emission Control Devices (RECD)
with a minimum PM capturing efficiency of 70%.

3.0 Air Quality Monitoring and Network

National Air Quality Index (AQI) was launched in 2015. Information is being
disseminated to public through daily air quality bulletins.

Ambient Air Quality Network: The country has a network of 1646 ambient air quality
monitoring stations (593 continuous and 1053 manual) covering 603 cities in 28 states
and 7 UTs.

A centralized air quality monitoring portal is operated by Central Pollution Control

Board wherein, tracking of various information such as hourly PM concentrations, Live
Air Quality Data of Monitoring stations and Live Air Quality Index is being carried
out.

Daily AQI Bulletin is published on CPCB website giving AQI information for cities
across India.

4.0 C&D Waste & MSW

CPCB published following guidelines (available on website of CPCB)
1. Environmental Management of Construction & Demolition (C & D) Wastes’ in
March, 2017
2. ‘Guidelines on DUST Mitigation Measures in Handling Construction Material
& C&D Wastes’ in November 2017.
3. Disposal of legacy waste by bio-mining and bio-remediation to address open
burning and landfill fires
MOoEFCC notified the Construction & Demolition Waste Management Rules, 2025, in
force from Ist April, 2026. These rules emphasize the roles and accountability of waste
generators at source and various stakeholders focusing on segregation, recovery, reuse,
and recycling. In the said revised rules, various provisions have been introduced for
better management of waste generated by bulk waste generators due to Construction
and Demolition activities including Extended Producer Responsibility (EPR) for
recycling of such waste generation.
CPCB has issued direction to all SPCBs/ PCCs for deployment of Anti-Smog Gun and
implementation of adequate dust mitigation measures at construction projects/ sites
having area more than 20,000 sq. meters. CPCB has issued guidelines/ mechanism for
use of anti-smog guns in Construction and Demolition projects.
MOoEFCC notified the Solid Waste Management (SWM) Rules, 2026, notified under
the Environment (Protection) Act, 1986 and effective from April , 2026. The revised



rules integrate the principles of Circular Economy and Extended Producer
Responsibility, with a specific focus on efficient waste segregation and management.
The rules provide for the levy of environmental compensation based on the ‘Polluter
Pays’ principle for non-compliance, including cases of operating without registration,
false reporting, submission of forged documents or improper solid waste management
practices.

CPCB issued directions to all SPCBs/PCCs for enforcement of provision of SWM
Rules-2016 regarding bio-mining of legacy waste during Jan-2021.

CPCB issued directions to all SPCBs/PCCs for implementation of SWM Rules-2016
regarding fire incidents at MSW dumpsites during May 2022.

5.0 Regular Stakeholder Consultation, Public & Media Outreach

CPCB has developed a mobile app i.e. SAMEER, where Real-time Ambient air quality
data of various parameters including AQI is also given. Sameer app also facilitates the
public in lodging of air pollution related complaints in NCR region and such complaints
are assigned to various local agencies.

Dedicated media corner, Twitter and Facebook accounts have also been created for
public outreach.

Complaint redressal on SAMEER app and social media platforms is monitored and
redressal status is shared with respective agencies.

Daily AQI status is shared on social media platforms. Various campaigns as well as
informative posts related to air pollution, firecrackers, vehicular pollution, stubble
burning, sustainable lifestyle, etc. are also posted regularly on social media platforms.



